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GOVERNMENT OFASSAM

ORDERS BYTHEGOVERNOR

FINANCE (TAXATION) DEPARTMENT

NOTIFICATION-STATE TAX

The 19th July, 2021

No.FTX,56/20l7lPt-lV lll7.- In exercise of the powers conferred by section 164 of the Assam

Coods and Services Tax Act, 2017, the Covernor of Assam is hereby pleased further to amend the

Assanr Goods and Serrices Tax Rules, 201 7, hereinafter referred to as the principal Rules,

namely: -
Short title and
comm€Ilcement

AmeDdment of
rule E

l. (l) These rules rnay be called the Assam Goods and Services Tax

(Fourteenth Amendment) Rules, 2020.

Savi as otherwise provided in these rules, they shall come into

force with effect from the 22nd day of Decernber, 2020.

(2)

2. In the principal Rules, in rule E, for sub-rule (4A), with effect from a date

to bc notified, the lbllowing sub-rule shall be substituted namely: -

"(4A) Every application made under rule (4) shall be followed by-
(a) biometric-based Aadhaar authentication and taking

photo$aph, unless exempted under sub-section (6D) of
section 25, if he has opted for authentication of Aadhaar

number; or

(b) Bking biometric information, photograph and verification

of such other KYC documents, as notified, unless the

applicant is exempted under sub-section (6D) of section 25,

if he has opted not to get Aadhaar authentication done'
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Am€ndment of
rule 9

3

of the app[cant where the applicant is an individual or of such

individuals in relation to the applicant as notified under sub-section

(6C) of section 25 where the applicant is not an individual, along

with the verification of the original copy of the documents

uploaded with the application in FORI}I GST REG-01 at one of
the Facilitation Centres notified by the Commissioner for the

purpose of this sub-rule and the application shall be deemed to be

complete only after completion of the process laid down under this

sub-rule .".

In the principal Rules, in rule 9,-

(a) in sub-rule ( [ ), -

(i) after the words "applicant within a period of" for the word

"three", the word "seven" shall be substituted;

(ri) for the provisos, the following pmviso shall be substituted,

namely :-

'?rovided that where-

(a) a person, other than a person notified under sub-section

(6D) of section 25, fails to undergo authentication of
Aadtraar number as specified in sub''rule (4A) of rule 8 or

does not opt for autkntication of Aadhaar number; or

ft) the proper officer, with the approval of an officer authorised

by the Commissioner not below the rank of Assistant

Commissioner, deems it fit to carry out physical

verifi cation of places of business,

the registration shall be granted within thirty days of submission

of application, after phpical verification of the place of business

in the presence of the said person, in the manner provided under

rule 25 and verification of such documents as the proper officer

may deem fit.";

O) in sub-rule (2), -

(i) in the eight line for the word "three", the word "seven" shall be

substituted;

(ii) for the proviso, the following proviso shall be substituted,

namely: -

"Provided that where-

(a) a penon, other than a person notified under sub-section

(6D) of section 25, Pails to undergo authentication of
Aadhaar number as specified in sub-rule (4A) of rule I or

does not opt for authentication of Aadhaar number; or
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@) the proper officer, with the approval of an officcr authorised
by the Commissioner not below the rank of Assistant
Commissioner, deerns it fit to carry out physical
verification ofplaces of business,

the notice in FORJII GST REG{3 may be issued not later than
thirty days from the date of submission of the 4plication.";

(c) for sub-rule (5), the following sub-nrle shall be substitutd namely:-

"(5) If the proper officer fails to take any actior, -

(a) within a period of seven working days from the date of
submission of the application in cases where the person is not
covered under proviso to sub-rule (l ); or

(b) within a period of thirty days from the date of submission of
the application in cases where a person is covered under
proviso to sub-rule (l); or

(c) within a period of seven working days from the date of the

receipt of the clarificatioru information or documents fumished
by the applicant under sub-.rule (2),

the application for grant of regisration shall be deemed to have

been approved.".

Amcndm€nt of
role 2l

4. In the principal Rules, in rule 21,-

(a) in clause (b), in fust and second lines, after the words "goods or

services", the words "or both" shall be inserted;

(b) after clause (d), the following clauses shall be inserted, namely:-

"(e) avails input tax credit in violation of the provisions of section l6
of the Act or tle rules made thereunder; or

(f) fumishes the details of outward supplies in FORM GSTR-I

under section 37 for one or more tax periods which is in excess of
the outward supplies declared by him in his valid retum under

section 39 for the said tax periods; or

(g) violates the provision of rule 868.".

Amcndment of
rule 2lA

In the principal Rules, in nrle 2lA,-

(a) in zub-rule (2), in fourth line, the words ",after affording the said

person a reasonable opportunity of being heard," shall be omitted;

(b) after sub-rute (2), the following suLrule shall be inserted, namely: -

5

l
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"(2A) Where, a comparison of the renrms furnished by a registered
person und€r s€ction 39 witlu

(a) the details of outward supplies fumished in FORM GSTR-I;
or

@) the details of inward supplies derive.d based on the details of
outward supplies fumished by his suppliers in their FIORI}I

GSTR-I,

or such other analysis, as may be carried out on the recommendations

of the Council, show that therc are sigrificant differences or
anoma[es indicathg contravention of t]re provisions of the Act or the

nrles made thereunder, Ieading to cancellation of registration of the

said person, his registration shall be suspended and the said person

shall be intimated in FORIVI cST R.EG-31, electrooically, on the
cornmon portal, or by sending a communication to his e-meil address

pmvided at the time of registration or as amended hom time to time,
highlighting the said differences and anomalies and asking him to
explain, within a period of thirty days, as to why his registration

shall not be cancelled.";

(c) in sub-rule (3), after tbe words, brackets and figure "or sub-rule (2)",
the words, brackets, figure and letter "or sub-rule (2A)" shall be
inserted;

(d) after sub-rule (3), the following sub-rule shall be insertd namely: -

"(3A) A registered person, whose registration has been suspended

under sub-rule (2) or sub-nrle (2A), shall not be granted any
refund under section 54, during the period of suspension of his

regi stration. ";

(e) in sub-rule (4), -

(i) in the second line, after the words, brackets and figure "or sub.
rule (2)", the words, brackets, Iigure and letter "or sub-nrle (2A)"
shall be inserted;

(ii) at the end for the prmctuation mark'." the puncruadon mark ":"
shall be substiruted and after that the following proviso shall be

inserte( namely -

"Provided that the suspension of rcgistration under this rule
may be revoked by the proper officer, anytime during ihe pendency
ofthe proceedings for cancellation, if he deems fit.".
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Amendmetrt of
rule 22

Amendment of
rule 36

6 In the principal Rules, in rule 22,-

(a) in sub-rule (3), in seventh line, after tk words, brackets and figure

"the show cause issued under sub-rule (l)", the words, brackets,

figures and Iettcrs 'br under sub-rule (2A) of rule 2l A" shall be

inserted;

@) in sub-rule (a), in ttre first line, after the words, brackets and figure
"reply fumished under sub-rule (2)", the words, brackets, figures and

.letters "or in respoDse to the notice issued under sub.rule (2A) of rule

2 I A"shall be inserted.

ln ttre principal Rules, in rule 36, in sub-rule (4),with effect from the l$
day of January, 2021,-

(a) in the second and fifth line for the word "uploaded", at both the

places, the word "fumished" shall be substituted;

(b) in the third line and fifth line, after the words, brackets and figures

"by the suppliers under sub-section (l) of seotion 37', at both the

places, the words, letters and figure "iD FORM GSTR-I or using the

invoice furnishing facility'' shall be inserted;

(c) in fourth [ine, for the figures and words "10 per cent.", the figure

and words "5 percent." shall be substituted.

In the principal Rules, in rule 59, after sub-rule (4), the following suErule

shall be ins€rted, namely: -

"(5) Notwithstanding anything contained in this rule, -

(a) a registered person shall not be allowed to fumish the derails

of outward supplies of goods or services or both under section

37 itr FORM GSTR-I, if he has not fumished the rehrm in

F1ORM GSTR-3B for preceding two mooths;

(b) a registered person, required to fumish retum for every quarter

under the pmviso to sub-section (l) of section 39, shall not be

allowed to fumish the details of outward supplies of goods or

services or both under section 37 in FORM GSTR-I or using

the invoice fumishing facility' if he has not fumished the

retum in ['ORM GSTR-3B for preceding tax perio{

(c) a registered person, who is restricted from using the amotml

available in elecronic credit ledger to discharge his liability

towards tax in excess of ninely-nine p€r cent' of such tax

liabiliry under rule 86B, shall not be allowed to fumish the

details of outrrard supplies of goods or services or both uader

section 37 in FORM GSTR-I or using the invoice fumishfug

facility, if he has not fumished the retum in FORM GSTR-3B

for preceding tax Period-"'

7

Amendment of
rule 59

8
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lnscrtion of new
rule t6B

9 In the principal Rules, a.fter rule 86A, with effect from the ld day of
January, 2021, the following rule shall be insened, namely: -

868. Notwithstanding anyhing contained in these nrles, the
registered person shall not use the arnount available in
electronic credit ledger to discharge his liability
towards output tax in excess of ninety-nine pr cent. of
such tax liability, in cases where the value of taxable
supply other than exempt supply and zero-rated supply,
in a month exceeds fifty lakh rupees:

Provided thar the said restriction shall not apply
where -
(a) the said peGon or the proprietor or karta or the

managing director or any of its two partners,

whole-time Directors, Members of Managing
Commitrce of Associations or Board of Trustees, as

the case may be, have paid more than one lakh
rupees zrs income tax under the Income-tax Act,
196l(43 of 196l) in each of the last two financial
years for which the time limit to file retum of
income under subsection (l) of section 139 of the
said Act has expired; or

(b) the registered p€Gon has rec€ived a refund arnount
of more than one lakh rupees in the preceding

financial year on account of unutilised tnput tax
credit uader clause (i) of first proviso of suh.
section (3) of section 54; or

(c) fte registered person has received a refund amount
of more than one lalft rupees in the preceding
financial year on account of unutilised input tax
credit under clause (ii) of first proviso of sub-
section (3) ofsection 54; or

(d) the regtstercd person hes discharged his liability
towards output tax though the electronic cash
ledger for an amount which is in excess of 1% of
the total output tax liability, applied cumulatively,
upto the said month in the current financial yeaq or

(e) the rcgistrred p€rsor is -
(i) Govemment Departnent; or
(ii) a Public Sector Undertaking; or
(iii)a local authority; or
(i{astatutorybody:

'Restric{i
ons on use
of a]muot
evrilrblc
in
el€€tronic
crcdit
ledger.
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AmeDd:nelt of
rulG l3t

Am.ndlneot of
rule l38E

lnscrtion of
Nev FORM
GSI REG-31

10

I t.

12.

Provided firther th.t the Commissioner or an

officer authorised by him 11 this behalf may remove the

said restiction after such verifications and such

safeguards as he may deem fit.".

In he principal Rules, in rule 138, in sub-rule (10), with effcct Aom the

I 
s day of January, 202 I ,-

(a) in the Table, against serid number l, in c6l"mn 2, for the figures

and letters '100 km.", the figuras and letters'200 km." shall be

substituted;

(b) in the Table, against serial number 2, in column 2, for the figures

and lefters '100 km.", the figures and letters '200 km." shall be

substituted.

In the principal Rules, in rule 138E, -

(a) in clause @), in the last line, for the words "two months", the words
*two tax periods" shall be substimted

@) after clause (c),the following clause shall be inserted, namely:-

"(d) being a p€rson, whose registration has been suspended under the

provisions of sub-rule (l) or sub-rule (2) or suLrule (2A) of rule

21A.".

In the principal Rules, after FORJ}! GST REG-30, the following FORIVI

shail be ioserte( namelY-

.FORM GST REG _37

lSee rule 2lAl
Date: <DD><MMxYY)IY>Reference No,

To,

CSTIN
Name:

Address :

Intimedon for suspension end notlce for cencelledon of reglstrrti'on

In a comparison of the following, namely:-

(i) returns fumished by you under section 39 of the Assam Goods and Services

Tax Act, 2017;

outwards supplies details fumished by you in FORM GSTR-I;

auto-generated details of your inwards supplies
(ii)
(iii)

to --;
(iv)

for the period
(+ecify)
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and other available information, the following discrepancieV anomalies have been
revealed:

Observation I
Observation 2

Observation 3

(detaib to be flled based on the criteria relevant for the taxpayer).

2. These discrepancies/anomalies prima facie indicate contravention of the provisions of the
Assam Goods and Services Tax Act, 2017 md the rules made thereunder, such that if not
explained satisfactorily, shall make your registration liable to be cancelled.

3. Cons'idering that the above discrcpancies/anomalies are grave and pose a serious threat to
interest of revenue, as an immediate rneasure, your regist-ation stands suspendd with
effect from the date of this communication, in terms of sub-rule (2A) of rulc 2l A.

4. You are requested to submit a reply to the jurisdictional tax ofticer within thirty days

from the receipt of this notice, providing explanation to tk above stated discr€parcy/
anomdy. Any possible misuse of your credentials on GST cornmon portal, by any
person, in any mauler, may also be specifically brought to the notice of j urisdictional
officer.

5. The suspension of registration shall be lifted on satisfaction of the jurisdictional officer
with the reply along with documents frrmished by you, and any further verification as

jurisdictional officer considers necessary.

6. You may please note tlat your registration may be cancelled in case you fail to fumish a

reply within the prcscribed period ordo not fumish a satisfactory reply.

Name:
Designation :

NB: This is a system generated notice and does not require signature by the issuing authority.".

JAYATIT NARLIKAR,
Commissioner & Secretary to the Govemment of Assam,

Finance (Taxation) Department.
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